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SUBJECT:- Forwarding of copies of'the'Urdersvpassed.by
: the Central Administrafive Tribunal,Barigalore,
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Please find enclosed.hereuith a cop9 of the

ORDER/STAY ORDE DER/, Passed by this Tribunal

in the above mentioned application(s) on Sr/!\(?
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH -

ORIGINAL APPLICATION NUMBER 634 OF 1993
WEDNESDAY THIS THE 5TH DAY OF JANUARY,1994,

Mr.Justice P.K.Shyamsundar, ... Vice-Chairman.

¥r.V.Ramakrishnan, ’ «+. Member(A)

Marcel Thomas, SE (Rtd.) CPWD, '
House No.54, Binny Lay-out, :
Bangalore-560 040. - .. Applicant,

(By Advocate Shri K.Anantha Raman)
‘ v. |
1. Chief Engineer SZ II CPWD,
140, Marshalls Road, Egmore,
Madras - 600 008.
2. Superintending Engineer CPWD,

Vizag Central Circle,
Vishakapatnam - 530 007,

3. Pay and Accounts Officer,
CPWD (South Zone) 140,
Y ’ Marshalls Road, Lgmore, .
Madras-600 008. .. Respondents.

(By Standing Counsel Shri M.Vasudeva Rao)

ORDER

Mr.V.Ramakrishnayn Hember(A):-

We have hea;d Shri K.Anantha Raman, leérned counsel for

the applicant and also Sri M.Vasudeva Rao, learend Standing

Counsel. Shri Anantha Raman now submits that all the retiral

- penefits due to the applicant have since been paid to him but,
Eef - brings to our notice the following two points: (a) Tﬁé order

dated 5-5-1993 (Annexure-R9) releases the balance to the credit

of the applicant in his G.P.F. account with interest upto

April,1993 whereas the amount was paid by a draft dated/l6—6—
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g AD&W£::§§k1993 whicn was actually received by the applicant on 23rd
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‘Q%{Atune,1993. The' counsel contends that the applicant should be
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v ;'“ﬁéid interest on the G.P.F.balance upto 16-6-1993, the date
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“ . on which the draft was drawn. (b) The order at Annexure-R8

had forwarded a demand draftin settlement of the amount due

to the applicant under the Central Government Employees Group

Insurance Scheme. Tne applicant would like to know the basis
| .

on which this amount wdas arrived at.

2. So far as the first issue is concerned the applicant
retired in Janmuary, 1993 and six months had not .elapsed by
the time G.P.F.amount has been paid to him and there was no
delay;attributable to the applicaPt. He is therefore, entitled
to interést upto the date on which the draft was drawn which

admittedly was on 16-6-1993. The department will recalculate

Fed

the interest and pay the applicant the amount of interest till-

the date of the draft viz., lQ—6—l993 instead of upto April,1993

only.

3. As regards the details of the amount due to him under
the Central Government Employees Group Insurance OScheme, the

applicant may take up the matter with the departient and seek

necessary details. We do not think it necessary to 1issue any

! directions in this regard.

3. The amount due to the applicant by way of additional

from the date of receipt of a copy of this order. With this
observation this application| is finally disposed off at the
stage of admission with no order as to costs..
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NEMBER(A) VICE-CHATRMAN .

interest should be paid to nim by the department within 3 months®¥
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